RAJYA SABHA [19 December, 2003}
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DR.T. SUBBARAMI REDDY: Sir, | will be very brief. Before speaking
on this Bill, | want to move a Bill mentioned against my name at serial
number 15. | want to also introduce the Bill. Sir, at the time of introduction,
my name was called, but | was not here.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): You have to move
the Bill first and then introduce it.

THE CONSTITUTION (AMENDMENT) BILL, 2003
(TO AMEND ARTICLE 130)

DR. T. SUBBARAMI REDDY: (Andhra Pradesh): Sir, | beg to move
for leave to introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): Dr. Reddy, you
can now speak on the Bill moved by Smt. Bimba Raikar.

THE WOMEN AND GIRLS (PREVENTION OF STRIPPING,
TEASING, MOLESTATION, BRANDING ASWITCHES AND
OFFER AS DEVADASIS) BILL, 2003-CONTD.

DR.T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | welcome and
also fully support the Women and Girls (Prevention of Stripping, Teasing,
Molestation, Branding as Witches and Devadasis) Bill, 2003, moved by
Smt. Bimba Raikar, Sir, | want to draw the attention of Mr. Gautam.
...{Interruptions)... He is not listening to it.
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